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ernment to see that uch type of activities 
by bogus companies are checked? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFALRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENK.ATASUB-
BAIAH): (a) and (d). On receipt of com-
plaints in this regard, a case uls 420 IPC 
has been registered. The proprietor of the 
firm Mis. India Trade Agency and several 
other firms, has been apprehended on 
:26-2-82, and a large number of printed 
forms bearing the names of several firm~ 

11. nd a huge volume of correspondence 
addressed to thC".!e firms, money order 
for ms and other documents have been 
seized. Investigation of the case is still in' 
progress. Action iis taken as and when 
any complaints are made to the police 
about the .activities of such bogu1 com-· 
paoies. 

Soviet Auistaoce for Visakhapatn.:uu 
Steel Plant 

6::!76. SHRI B. Y. DESAI: 
' SHRI SONTOSH MOHAN DEV : 

SHRI CHlRANJI LAL 
SHARMA: 

Will the Minister of STEEL AND 
M INES be pleased to ~tale: 

(a) whether Government have approach-
ed the Soviet Union for credit to finance 
th i? seco nd phase of construct ion of 3.4 
m.t. Vi~1khapatnam S1eel Pl<lnt; 

(h) if so, whether the Soviet Union had 
;dread}' extended a credit of 250 million 
ro ubles for the fir'.il stage of the Plant 
" hich is being built with Soviet Technical 
assi~tance; 

(c) whether the Vizag Project was 
originaJly expected to cost Rs. 2250 crore 
with a foreign exchange component of 
Rs. 500.22 crore but due to the delay in 
ilJlplementing the project tho project c:osta 
.are now pegged at Rs. 3,00,98.98 crore; 

· (d) i£ so, ·whether the Soviet Uq,ioo· ha~ 
agreed Lo finance the second phase of the 
comlruction o~)his tecl plant; and 

.. 

(e) if o, the final decision in this regard 
likely to be taken by the Union Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TNDU~RY AND STEEL 
AND MIN (SHRl CHARANJIT 
CHA NANA): (a) , (b), (d) and (e) Under 
the inter-Governmental Agreement dated 
June 12, 197Q between the Governments 
of India and of tlie USSR, the Soviet 
credit of Roubles 2SO million made avail-
able earlier by the USSR is to be utilise l 
for the Visakhapatnam Steel Plant. The 
Government of India has not as yet made 
a formal request for more credit for this 
project. However, the indications i1re 
that USSR Government will favourably 
consider a request for a further credit of 
Roubles 250 million for completion of the 
project. 

(c) The to t.al estimated cost, as sanction-
ed by Government in June 1979 for setting 
up an intergrated steel plant at Visak11a-
patnam, was Rs. 2,Z56 crores with a 
foreign exchange component of Rs. 500.2) 
crores. While sanctioning this estimate, 
however, it was stipulated that detailed 
and firmed up project cost estimate sup-
ported by a Comprehensive Revise<.l 
Detailed Project Report (CRDPR), incor-
porating modern techonologies and finally 
determined producL-mix, would be prepar-
ed. According- to CRDPR. revised esti-
mated cost of the project is Rs. 2,935.41 
crores. With the margin money and 
interest during construction, the revised 
cost comes to Rs 3098.98 crores. The 
project implementation has so far geoeral-
Jy been a'S per the agreed schedules. The 
main reasons for increase in cost a re: 
(i) change in volume of work, (ii) addi-
tional facilities and (iii) increase in price . 

Confusion by the new dual policy o( 
cemenr 

6277. SHRT B. V. 3ESAT: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether the new dual policy ol 
cemenl· pricing and distribution has re uil-
ed in confusion all over the country; 
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(b) i( so, whether the Union Govern-
ment arc considering to give a fresh and 
c lean directive in regard to the dual poJi 
of the pricing and distribution; 

(c) if so, what are the m<tin details i u~ 

ed by the Ministry after thi5 decision has 
been taken; and 

(d) whether the same are being follow-
ed by the State G~vernmcnt ? · 

THE MINISTER OF lNDUSTR"i 
AND STEE L AND 1 HN F..S (SHRI 
NARAYAN DAIT 'nWARI): (a) to (c} . 
G overnment have announced partial de-
control of cement with effect from 
28-2-1982 . A copy of Pres~ Note issued 
in thi.s connection -setting out the deta ils 
is laid on the Table of the House. 

(PJaced in Library. Sec No. LT-38 i i 
82 ) 

(d) Mo t of the State overnmenls have 
,alroad y iss\1ed nece8sa.ry instruc.Oions/ or-
der permitting sale of non-levy cemenl . 

without any price and· distribution control. 

Meeting of National Development Co';'ncil 

6278. SHRI M V, CHANDRA-
SHEKARA MURTHY: Will the Mini ter 

. of PLANNING be pleased to ~tate: 

(a) whether the N.D.C. met on 14 
March, 1982; 

(b) if oo, whether the subjects discLned 
included the increasing number of atroci-
ties committed on weaker sections of thl! 
people; 

(c) if so, what were !he olher suh.iects 
discussed; and 

(d). tbe decisions arriv d at? 

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) Yes, Sir. 

(b) The law and order situation, parti-
cularly atrocitie! committed on weaker 
sections, was one of .the items on the 
agenda for discussion. Though some of 
the participants expressed their views on 
this item, yet it could not be discussed 
fully due to paucity of time :tnd its further 
discusiion was postponed. 

(c) The other subjects discussed were, a~ 
follows:-

(1) 1982 a the ye<i r of ProductiviLy. 

(2) The revi ed 20-Point Programme. 

(3)' .}liver water disputes-Modaii l1e i.. 
·for rapid solution; and 

( 4) Finance of State~ and Plan [mple-
mentation. 

(d) A Statement indicatini;: . the 
up in respect of the discuision 
meeting is attached . · 

Statement 

umr:ninw 
t lh o 

. .. · ~ 

Summing up in respect of the discu: run 
at the meeting o f the National Dc11eJ~ p- · 
ment Couocil held. on 14th. March. 198'.: 

The Council C'\pre ed iL · '>at b faction ·~ t 
the overall pace of implementation of the 
Sixth Plan in the first . two years o f !h.:-
Plan. It emphasi ·ed that the recent i1.1-
provement in economic ' ituation ought t ~ 
be utili5ed , to {urLhcr accelerato the rem p~ 
of economic and . S(k:.ial progress 50 tha t 
we can move speedily towards the realisa-
1 ion of the goal o f a self reliant economy.' 

2. T he National Development Council 
reaffirmed its determination nnd commit-
ment to mobilise requisite amount of re-
sources te finance investments contemplat-
ed in the Sixth Plan, and !he . rc~sed 20-
Point Programme. T he Centre · and the 
Sllites will work together to· maintain 
financial discipline and contain defic1L 
financing within afe limits . 

3. The Counicl agreed that while every 
effort has to be made lo step UF invest-
ments in line with the targets of the SiJtth 
Plan, it was equally necessary to take au 
possible steps to maximise the utiJi tion 
of existing capacities in agriculture and 
industry. In this conte~t. emphasis W<t"I 

l~id on ful!er utilisation of existing irr iga-
tion potential and more efficient utili ation 
of p~wer capacity. The Council agre .. d 
that in the current year which h.as been 
declared as the productivity year, it wa!t 
essential to remove all obstacles fncJudln~ 
any Government policies, rules and pro-· 
ce~~es which come in the way of full 
utJJ1sation of existing capacities I.ndus· 
trial Jicensing procedures may Def~d to be 
further streamlined to avoid cost and time 
over-ruM. 




